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OPt..N COURT 

CENTR AL AtJt!INISTRATIVE. TRIBUNAL, HL.LAH~BttO BE NCH 

ALLAHABAD 

. 
O~T£u: THE 18th OAY Of FEBRU ARY 1999 

CORAM : HO \11 BLE MR. S.OAYAL, A.M. 

---
ORI GI NML riPPLIC >i TI ON ND .1906 Of 1994 

R. N.P.Gup t a ':li/ o Late G.C.i>rdsad Gu pt a R/o 1231C 

l\etajae ::iubhash Road, Calcutta-1. 

C/ A Shri !>. K. Misra 
Sh r i S. K • Ua y 

Ve r s us 

• • • 

1. Uni on of India through th e Genera l Manage r, 

Eastern Rai lway, Ne tajee Subeash Road, 

Calcu t t a -1. 

Applicant 

2 . Th e uivisio na l RaJ.lway Manager, Easte rn Rai lwa y, 

Mogha lsa r a i, District Varanas i. 

•••• Responds nts 

B/ R Shri u. C. Saxe na , Adv . 

OR 0£R 

BY HON ' 8Lt. NR . ~ .l.J rtYHL, A , ~1 .-

ThiS is a n appl ica tio n filt:'!d unde r sectio n 19 of 

the ~minis trtttive Tribuna ls rict 1985 for s eeking the 

f o l l ow i ng r i:; li e f: 

t-
0 A dira ction to th e r e spo nLJe nt t o make payment of 

o.c.R.G. Co mmutation of Pe nsio n, l eave enc a s hment, packing 
·• L 

allowa nce and c omp l ime ntar y pass~ a direction to the 
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r~spondents t.o mal<e a recove ry of normal rent in respect 

of quart8r no.1231C r'lanae Nagar. 
, 

3. Th~ applicant has mentioned in ~aragraph no.4 that 

he retirud as Chief Traction fors mdn from the Eastern Railway 

1\lo ghalsdrain 31.1.94. He was paid only his PrQvid1:1nt fund 

amount and provisional pension afte his retirement. He has 

not yet bean p~id his gratuity, leave encashment, commutted 

value of pension dnd packing allowance. He claims to retain 

the quarter because of non paymtJnt of r e tirement dues. Ha 

mentions that his order for gratuity has been passed on 

20 .1 .94· but the amount of gratuity has not been paid. He 

mentions that afte expiry of three months, the entire amount 

of r e tire ment dues is 1 iable to be paid with inter~st. He 

furth e r mentions that an enquiry is being conducte d against 

him. He sbught extension of retension of quarter but that was 
..... 

not allouad beyo nd tb~ extra time alread y gra nted. He is 

also not be ing gra nte d any co mplimentary pas~es. 

4. The arguments of ~hri S.K.Misra and Shri K.N.Katiyar 

pro xy to Shri LJ.C.Saxena counse l for th e r Els pondents have been 

heard. The respondents in their counter reply have mentiored 

that the non paymant of retirement dues h ave been due to 

pendency of tht:i case before th e Vigilance A. The se cond 

r ea son give n for non payment of r e tiral be nefit is non vacation 

of quarter allotted to the applicant. 

5 • The l e arned counse l for the applicant has shown vide 

Annexure R.A-1 to his rejoinder that the·e nquiry was compl8 ted 

by the Vigilance Officer as as fa r back as 25.3.94 wh e n he was 

asked to s ubm · t his 

Lof r e tirct l br::nefi ts 

bri~ f holder ._ Who J 

r e ply in defence. Therefore, non payment 
~ 

cari o tlt.be defi:J nd ed on this ground. The 
-ed 

appeur/ for the respo ndent, has not 

mentioned as to what has been the fi nal ·out come of the enquiry~ 
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The applicant has also shown in Annexure R.A.2 that Quarter 

r.ti.1231C Nanas Nagar Colony was vacated on 3.1.95. The 

applicant has a lso through an anne xure shown thdt ha was 

allowed to retain th~ quarter from 1.2.94 to 31.5.94 and 
ev ~ 

again o n medical ground from 1.6.9/r- to 30.9.94. Thus, if 

the r e is any r e tention of quarter i nvolve d in this case on 

unauthorised bas is
1
it is not for a period exceeding 3 monthsa,j_ 

~ 
o- cou ple of days.t~ have de ni e d the paym e nt of retiral dues 

to the a pplica nt till da t e on these grounds cannot be under-
• 

stood. If no punishment has b8e n award~ d to the a ppli ca nt 

on the basis of departmenta l enqu i ry uh i dl is said to have 
-l­

b~e n com pl e! t ed by the Enquiry Of Ficer be fore 25.3 .94) The 

r espo nde nts are di recte d t o make payment of the amounts of 

o.c.R.G., lea ve e ncashment, commut};d value of pension, 

packing a llowa nce a nd issue of complime ntary passes which 

ha d f al l e n LJue to be paid t o ths applicant o n h i; super-

annuation. Th e res pu nde nts a r e a lso directed to make this 

payment along with a n int~ rCJ5 t of 15% on the amount which 

had f a lle n oue from the date of thE:l fil i ng of 

i.e. 23.12.94. The respondents shall pass a n 

the o. A., 
~ .... ~0....-"­

orde r~ within 

thr i= e months from th e rece i p t of the copy of this order • 

fib orde r as to cos15 • 
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